
Directorate General of Foreign Trade
Udyog Bhawan

DES-V Section

The Meeting No'OS/AM-19 dated Ol.OOlOt8 for the licensing year 2017-18 to consider the cases
under Duty Exemption Schemes(chapter_4)was aCtually held On 19.o6.2018 in COnR

brence Room No.l I
of DGFT underthe Chailillanship of S1lri K.C.Rout,Addi.DGFT.The

S.No. Name of the representatives and their designation Department
1 ShriJ.D. Giri, Vice President AEPC
2. Shri Nand Lal, Consultant DIPP
り
， りr.Kam ASrey Lal,br.Genera‖Ⅵanagcr AT&DC
4. Shri S.K.Mohapatra, DDG DGFT
く
υ δnri vinoo Kumar Kashyap,卜 IDO DGFT

At the outset the Minutes of NC-v Meeting No.04/AM-19 dated 24.05.201g were taken up forratification' As there was no amendment to th" same, the above referred minutes were adopted forimplementation by the Committee without any amendment. The agenda for meeting No. No. 05/AM-lgdated 07'06'2018 was taken up for discussion in meeting actually held on lg.06.2olg and the decisiontaken in respect of each case is enumerated below:

cision : COnlnlittee considered the case as per agenda a10ngwith other relevant papers and

ided tO rati″ the noll:IS forthe above advance authO」 sa‖on as applied fOr.
RA concemed to take further necessary actiOn sutteCttO cOmpliance OfOther usual cOnditiOns.
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HQ Filc

:01/84/050/00078/AM19/ :4102015

Meet No/Date:5/84-

ALC3/2018
07.06.2018

other relevant

Woven Fabric

Approved

pproved

papers and decided

Decision : cOmmittee considered thc c,sc aS pel agenda alongwith Othcr relcvant papers and

decided tO ratify the norms forthe abOve advance authottsation as applied for.

RA concerned to take further necessary action subject to compliance ofother usual conditions.
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Decision : commiftee considered the case as per ug"nau uto,gwith
to ratify the norms for the above advance authorisation as und'er :
Export ltem:Ladies Jacket Made From 1000/O COttOn Dyed Twill

Quandty   :10800.00Numbers
Im

Case No. : 8/5 184- ALC3 /2Ol 8 Party Name;TEXPORT
OVERSEAS PVT.LTD

♭

:5/84-ALC3/2018 ⅣlEETING DATE:07.06.2018MEETINC NUMBER

No。 :9/5/84‐ ALC3/2018 Name:KABADI
&CO.,

F‖e

1/84/050/00077/AM19/ 170/AM16/

No/Date:5/84-ALC3/2018
.06.2018

10108576

No/Date:0710108899



FABRIC,WIDTH:58 1NCH,GSM:203
(十/_5%)

ZIPPERS 10800.00C Number Net to Net basis
EYELET 228000 Gross

4
100%POLYESTER NON WOVEN
FUSIBLE INTERLINING 2700.000 Yard

Net+1%

SNAP FASmERS 300.000 Gross
As applied +l% with
accountability

concerned to take further necessary action ubject to compliance of other usual conditions.
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Decision :cOmmittee considered the case as per五

had been referred to the O/O Textile CommissiOner,Mumbai for their technical cOmments.HOwever,it
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llt槻濡蕉思L‖is ObseⅣed that inspite Of repet

Mumbai has failed tO respond. This has caused undue delay in taking a flnal decisiOn in this

se.Accordingly,cOmmittec examined the matter and decided tO ratitt the n011:Is fOr the above

vance AuthorisatiOn as under:

Export Item : As per advance Authorisation
Import item :

I and 3 to l0 applied for
Item 2 -Raw cotton as l .26 Kgs /Kg of cotton content of export product.

Fil11l is requested tO prOperly maintain the documents/ records e.g.itenl wise ProductiOn and

sumption recOrds of the export item under this advance authorisダ
iO,as recOrd shall be audited by
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RA concerned may take necessary action subject to compliance of other usual conditions.

Case No。 :36/20/84‐ALC3/2016 Name:ARVIND LIMITED
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No.:29/20/84…ALC3/2016 Name:AMRITT INDIA No/Datei5/84‐
TES PRIVATE 18

File
10399970 Date:/84/050/00372/AM17/

.2018

sion :cOmmittee cOnsidered the case as per 13enda a10ngwith other relevant papers and noted

was Jhwed persOnd hea面 ng ilfP摯
申
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12"x12"sample of the cattet
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Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that firm was allowed the personal hearing with direction to bring the sample export product, details
of wastage at each stage for finalization of the case. Firm requesied to given unoih.. date due to non
availability of the technical person to explain the case. Committee allowed another hearing. The case
stands deferred for re-listing on 05.07.2018.
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Combed 12/1+55
dtex pva yarn

RA concerned to take further necessary action subject to compliance of other usualconditions.
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100% Polyvinyl Alcohol pva
38448.000 I water soluble multifilament 3g44.gkg+l%

yarn "solvorn,' 55 dtex

Decision:Committeeconsideredthecaseasperug";J
to ratify the norms for the above advance authorisation u. ,nd". .
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Decision : cOmmittee considered the case as per agenda along、 vith other relevant papers and
decided to ratify the norms fOr the abOve advance authorisation as applied fOr as per CAD for Style

\o.SYl092 and wLOl06. GSM Should match in imporr and exporr.
RA concerned to take further necessary action subject to compliance of other usualconditions.
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:01/84/050/00073/AM19/

F霞

路̈ALC3/2面
:O1/84/050/00075/AM19/

1翻r醐
路

Lic.No/Date:0710111216

01.03.2017

Decision:Committeeconsideredthecaseasperagenda"
decided to ratify the norms for the above advance authoiisation as applied for as per CAD for Style\'lo.wB I075,wG3 190 and D3767068. GSM Should match in import urd .*port.
RA concerned to take further necessary action subject to compliance of other usualconditions.
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EXPORTS

RLA Flle
:07/24/040/00400/AM17/

Lic.No/Date:07101l1276
:403.2017
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No.:5/5/84‐ ALC3/2018 Name:SHAHI EXPORTS No/Date:5/84‐
LTD.

File

062018

10022017
101l1113
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ly COnlmittec decided tO rati″ the norlns for thc abOve advance authO五 saIOn as
DIPP cOnlmcnts vide their F No 7/208/2018‐ TSW dated 14 06 2018 as under:

M concerned to take further necessary action subject to compriance ofother usuar conditions.

No.:12/5/84‐ ALC3/2018 NamciSECURITY
PVT LTD

No Date:5/84‐

o/Datc:0310812064

032017

Meet No/Datci5/84‐

ALC3η 018
07062018

Lic No/Date:0510403012 Date:
02062017 072018

ision : committee considered rhe^case as per agenda arongwith "th;il;Gp";;"d ,"t.dfirm was asked to the fumish the following infJrmation. ' -" -

1蝋批朧聯M、 nl‖罵IS
itee dccided tO scnd a flnal remindcr t0 11.l and defcr thc case  Thc casc stands deferrcd fOr

ng On 05 07 2018

l UN 1210 Printing ink

COMAG 110so045
575 120 KGS

2 LUMILUX YELLOW
GREEN CD 394

28 180 KGS

4 METALLISED
POLYETER FLIM‐ 10
MICRON

4074 100 KGS

6. SPOOL HKV 2OO ABS

Case No.:1/25/84-ALC3/2017 Party Name : JNG FOOTWEn R-

(lNDIA)

llサ
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n : cOmmittcc considcrcd the case as pcr agcnda a10ng、
vith Other rclevant papcrs and

to rati″ the nOl‖ ls fOr thc abovc advancc authonsa,On as applicd for as pcr CAD for Sヶ
lCκnヵ く rc、 ′o■ ^¨ :」 ___^_L           ●tlo.WM6045. GSM Should match in impon and exporr.

RA concemed to take further necessary action subject to compriance ofother usuar conditions.
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OYtt πX■‖Mcct No/Datc15/84‐ ALC3/2018
07062018

:01/84/050/00131/AM18/ :35′24/040/00013/AM18/

ision : committee considered the case as per agenda along with other relevant papers. This case
been referred to the o/o Textile commissioner, Mumbai for their technical commints. However.

is observed that inspite of repeated reminders even at Senior Level, O/o Textile Commissioner.
umbai has failed to respond. This has caused undue delay in taking a final decision in this

Accordingly, committee examined the mafter and decided to ratify the norms for the above
ce Authorisation as under:

Item : As per advance Authorisation
item :

Item I - Raw Cotton as 1.26 Kgs /Kg ofcotton content ofexport product.
Item-2to6Asapplied

RA concemed may take necessary action subject to compliance ofother usual conditions.

No■ 11/H/84‐
「 鵠 避 忠 HP°

RTS

Lic No Date:3510045206

25072017

RA concemcd to takc fllihcr neccssav actiOn suttcCttO Compliancc Ofother usual cond■
ions

に
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蘭 J脚 鉾 ALC3茄 F Name:LOYAL TEXTILE No77Datc:5/84‐ ALC3/2018

LTD 062018

Item : As per advance Authorisation
item :

: committee considered the case as per agenda alongwith other relevant pup"rt und
ive from the firm attended the personal hearing on 24.05.201g and shown the sample, cnD

laymarker for the export product. Accordingly, Committee decided to ratify the norr. io, th"
e advance authorisation as applied for as per cAD. GSM should match in import and export.

ision : committee considered the case as per agenda along with other relevant papers. This case
been referred to the o/o Textile commissioner, Mumbai for their technical commints. However

it.is observed 
^that _inspite of repeated reminders even at Senior Level, O/o Textile Commissioner,

Mumbai has..failed to respond. This has caused undue delay in taking a final decision in this
Accordingly, committee examined the matter and decided to ratify the norms for the above
ce Authorisation as under:

Itcm l―Raw Cotton as 1 26 Kgs/Kg ofcO“ On contcnt ofexport product
ltem 3 to ll As applied

- Firm is requested to properly maintain the documents / records e.g. item wise production
Consumption records of the export item under this advance authorisation as record shall be

1臨:ら:侶
ad夕8牛ALGρ釧 8

Lic No/Date:0210207776

01082017

Lic No/Date:3510045214

23082017

Firm is requested to properly maintain the documents / records e.g. item wise production and
ption records of the export item under this advance authorisation as record shall be audited bv

jolnt tcam ofottcers a■ er a peHOd Of Ыx months■Om thc datc Of publlcaJon Ofthヽ Mlnute On the
′ebsltc of DGFT



by ajohttcam Of。価cers attr a pe■ 。d of Jx months from the date OF publに江b■ Of thヽ
on thc website of DGFT

concemed may take necessary action subject to compliance ofother usual conditions.
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oぅ。_  A^^^_":_^!_  ハ ^____:`^Accordngけ ,COmmhec cxamhcd ttc mamcr and d:ま 乱d LEIitic`1乱ぶ:・滞IIctb:↓ :cc AuthorisatiOn as undcr:

Item : As per advance Authorisation
item :

鷺 1:fT起
躙 品

1 26 Kgs Kg OfcOton cOmem OfexpOm pЮdud.

^ FiT is requested to properry maintain the documents / records e.g. item wise production
Consumption records of the eiport item under ttris aavance authorisation as record shall beby a joint team of officers ailer a period of six months ftom ihe date of pubticatioi 

"irr,i,on the website of DGFT.
concemed may take necessary action subject to compliance ofother usual conditions.

F嘘
-9/84‐
AL鋭腑Party Name:UNICARE FIRE Mcet No/Date:5/84‐

SAFETY(INDIA)P LTD ALC32018
07062018

No7Date1051 0403834 Date:
082017 072018

Committee decided to send a final reminder to firm and defer the case. The case standsfor re-listing on 05.07.201g.

Party Name:JINDAL pOLy
FILMS LTD

Date:
072018

ision : Committee considered the case.as p., ug.@
firm was asked to the fumish the following 

'inforirution, - - '-"

.i. Content of impon item 2 (yam) in the expon product.ii. Complete calculation for requirement ofimportitem in export product.

ision:Committeeconsideredthecase.asp.,ug.@
firm was asked to the furnish rhe following inforiration:

ll  Manufacturing prOccss indicating stagcwisc wastage ofimportcd and indigcnous itcms,ifany

Case No.:15/17/84‐ ALC3/2017 Mect No7Datc:5/84‐

ウ



ii) Complete calculation for requirement of raw materials.
iii) Production of the export item, vis-d-vis, consumption of raw material (both imported &

indigenous) during the past three years duly certified by a Chanered Accountant.

Conllnittee decided to send a nnal renlinder to flrln and defer the case. The case stands deferred fOr

re― listing on 05.07.2018.
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Decision:CommitteeconsideredthecaseaSperagendaul
decided to ratis the norms for the above advance authoiisation as under :

Fabrics made of
Filter Bag

Mcet No/Date:5/84‐

ALC3/2018

RLA File

:08/24/040/00186/AM18/

11459.00
始器
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Sided tape
is Advanced Authorisation is

issued as per PARA 4 07 of HBp
15 2020 with condition for

fixation of norms by NC New

No.:25/1

3/2017

/84‐

税躙
配5/84‐AК卿8卜prroVed

膨 糀 υ剛

"AM18/ 
躙 鼎

α∝ 剛 4H6 1

|●y Name:ARVIND
MITED

HQ File

:01/84/050/00189/AM18/

rcision:CommitteeconsideredthecaseaSperagendau
ratify the norrns for the above advance authorisation as undir :
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Export
Item

Quantity I SI.

(in Kg)I No。 ITぽ iW需
Import Item

1 Filter Bag 11388.00 1

Nonwoven Fabrics made of Manmade
Poly Phenylene Sulfide Fibre
Needleloom felt and stitch bonded
fibre fabrics

12040.530

1%

2,1 Snap Band 165.810 Netto Net

L剥Ⅲ盟=peW鳳.■1911_………‖ 82.900 iNet十 .5%
4. e‐PTFE Membrane 93.840 Net+1%

, |い
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Export Item
Yame. 町陸
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lmport Item Name. 町唾
ｅｇ

ｄＷａｓｔａ赫
!

l

1%

０
， PTFE Sewing Thread )5.340 Net+。5%
4 D―PTFE Membrane )4.420 Net+10/0

く
υ 11.570

Net+.5%



Advanced Authorisation is
per PARA 4 07 ofllBP 2015 2020

condition for fixation of norms

RA concemcd may take nct

Case No.:1/19/84-ALC3/2017 Pa,y Name:PALA DECOR
PVT LTD

ision : committee considered the case.as per agenda aronffi oth"r."l"runt pupJ. uidllt"d-firm was asked to the fumish the following inforiration:

i) Manufacturing process indicating stagewise wastage of imported and indigenous items, ifany.ii) Process flow chart indicating sta-gewi." *u.ag" aidiii) Justification for claiming 20% wastage of raffia grass.

committee decided to send a final reminder to firm and defer the case. The case stands defened fore-listing on 05.07.2018.

ision:Committeeconsideredthecase.asperagendaulong*@
firm was asked to the fumish the following inforiration:

.il Manufacturing process indicating sragewise wastage of imported items.ii) Complete calculation for requirement-of raw ,urei"t.
iii). Production of the export iiem, vis-d-vis, consumption of raw materiar (both imported &indigenous) during the past three years duly certified by a Chartered Accountant.

Date:
072018

Date:
072018

committee decided to send a final reminder to firm and defer the case. The case stands deferred fore-listing on 05.07.201 8.

Mcct NO′Эate:5/84‐

ALC3/2018
07062018

ision : committee considered the case.as per agenda arongwith other r.r.runt pup.., -a *t"ofirm was asked to the fumish the following inforiration:

X:::*:r:lli.f.::::-r]r1]:atinc stasewise wasras€ of imported and indigenous items, if any.LOmptete catculatron tor requirement ofraw materials.

Case No.:3/21/84‐ ALC3/2017 Party Name:ASHIM KAR &
NDUsTRIES PVT LTD,

:01/847050Ю 0240/AM18/

Case No.:9/19/84‐ ALC3/2017 Party Name:LAVIOSA INDIA
PRIVATE LIMITED

Lic No/Date:0810141299

10112017

レ 0/8



Import content in the export product.
?roduction of the export itim, vis-d-vis, consumption of raw material (both imported &
indigenous) during the past three years duly certified by a Chartered Accountant.

Committee decided to send a final reminder to firm and defer the case. The case stands defened for'e-listing on 05.07.2018.

n : committee considered the case as per agenda 
"rong*ith 

oth"r1"t"*o.tlffi"nd
to ratify the norms for the above advance authorisation as a'pplied for. GSM Shouid matcrr inand export.

RA concemed to take further necessary action subject to compliance ofother usual conditions.

No.:51/21/84‐ALC3/2017 Party Name:ASHAPURA Mcct No/Datci5/84‐
INTERNATIONAL LIMITED. ALC3/2018

07062018
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Ｄ

ision : Committee considered the case.as per agenda alongwith oth"r..l"ru,t pup liJlllf
firm was asked to the fumish the following inforiration:

X:::*:r:lli ncess 
indicating stagewise wastageof imported and indigenous items, if any.Lomptete calculation lbr requirement of raw materials.

Import content in the export product.

nmittee decided to send a finar reminder to firm and defer the case. The case stands deferred foristing on 05.07.2018.

No7Date15/84‐

Date:
072018

Date:
072018

Date:
072018

fcr." 

nr.,onva+ar,cyzolz Party Name:BRIGHT CHOICE
OVERSEAS

ision : committee considered the case as per agenda alongwith oth", ,.I.*r,t puiJJii]l rfirm was asked to the furnish the fumish iAD ind sketchixport product committee decided to
a rcminder tO flnn and defer the case The case stands defcrred fOr rc_‖

sting On o5 07 2018

Party Name:SURE SAFETy
NDIA PVT LTD

ision : committee considered the case_as per agenda arongwith orh". r"r"r"nt p"p"oII'IoiJ
firm was asked to the firmish the following inforiration:

Lic No Date:0310817119

Meet NO/Datc:5/84-

Case No.:3/3/8,1-ALC3/2018

062018

Lic No/Datc:3410043696

I
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Kequtrement oI tnput in export item.
CAD, sketch of export product.

ittee decided tO scnd a inal rcminder tO nrlln and dcfcr thc casc  The casc stands defcrred for

ng on 05 07 2018

ision:Committeeconsideredthecase.asperagenda.tong*itnffi
firm was asked to the furnish the following inforilution, - 

.'-'

Stagewise wastage of raw materiar..in manufacturing process crearry indicating process ofchemical inputs lboth imported & indigenous).
Production ofexport item vis-i-vis .onlurptio, ofraw materiars (both imported & indigenous)duly certified by Chartered Engineer for the lu.t tt r". y"urr.-- 

-'"

,e dccided tO scnd a flnal remindcr tO inn and defer thc case  The casc stands defcrred for

on 05 07 2018

Nallle:JPM EXPORTS
ATE LIMITED

No/Date:0310817853 Date:
18122017 072018

NO/Datc:0210208067
122017

No/Date15/84‐ ALC3/2018
062018

: Commitee cOnsidcred the case as per agcnda alongwith Othcr rclevant papcrs and

ive frOnl thc flnn attended thc persOnal hcaring On 24 05 2018 and shown thc salnplc,CAD
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ぎi撚称能e advance authOrisation as applied fOr as per CAD.GSM shOuld match in import and exPOrt
rnn´ om_月 ,^,ぃ し^F.、

“
L^__^______         ●           ―RA concemed Юぬkcぬ■hernttsav attOn・ suttedお l:mpllal:」 J「ま1:「:鮒高詰‖∬

n:Committeeconsideredthecase.asperagenda,@
::_::r;jlji1jl1s for tfre above advanie autf,orisation a-s applied for as per Cab. civ― ―― ―― ―rr・ ‐― ・ν. 
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: Committee considered the case as per agenda alongwith other relevant papers and
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No.:54/21/84-ALC3/2017 Name:TECHFAB (INDIA)

Name:MADE By rNOre irt4..t r.ro,O31s;5/8;;LEZ6] 8-



esentative from the firm attended the personal hearing on 24,05.2018 and shown tlie sarple, cAD
laymarker for the export product. Accordingly, committee decided to decided to ratify the norms
the abovc advance authorisatiOn as app‖ ed fOr as per CAD (〕 SM Should match in impOrt and

RA concerned to take further necessary action subject to compliance ofother usual conditions.
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Ｉ
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‐
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Name:PRECISE No7Date:5/84‐ ALC3/2018
APPARELS PVT 062018

concemcd to take fu“ hcr nccessaw acJOn subJccttO cOmphance OfOthcr usuJ cOnd■ iOns

No.:20/25/84- Name:OPEM CLOBAL lMeet No/Date:5/84-ALC3/20 I 8

No.:`/25/84-ALC3/2017 Pa●y Name:JAGGA No/Datc:5/84‐

F00TWEAR(P)LTD

n : committee considered the case as per agenda alongwith oth", ."l"uunlJup*r Ind-
to ratiry the norms for the above advance authorisation as applied for.

ision : committee considered the case as per agenda arongwith oth", ,.r.run[ulo, -J1ot"d-firm was allowcd personal haring and firm was isked to fumish cAD and .Letci, 
"*port 

p.odu"t.
9e decided to allow last opportuniry to attend the hearing on 05.07.20rg rhe casi stands
for re-listing on 05.07.2018.

Date:
072018

Date:
072018

decided to send a final reminder to firm and defer the case. The case stands deferred for

n : committee considered the case as per agenda arongwith oth". ,"r"u*t p"p.IliI
to ratify the norms for the above advance authorisation as applied for item I to 5 and item 6

allowed as export product and import product are same. GSM shouid match in import and export.
concemed to take further necessary action subject to compliance of other usual conditions.

ision : committee considered the case as per agenda alongwith other relevant p"p*, 
"rd -t"dfirm was asked to the furnish the following information:

Manufacturing process indicating stage wise wastage of raw materials.
Import content in the each export product separately.
Complete calculation for requirement of import item in export product.

Lic No′つate1051 0405512

レ

on 05.072018

Case No:25/21/84‐ ALC3′ 2017

|:写

γじ131TAMRITEXPORTS
Meet No/Datc:5/84‐

ALC32018
07062018

Status:

DeFerred

HQ File

:01/84/050/00262/AM18/ 陽允鵬υOm 53晨MW
Lic No/Date:0210208094

01012018

34

Approved

HQ Fnc
101/84/050/00372/AM18/ 1職角』:10Ю0520/AMIW

Lic No/Date:0510405479

31012018

ｄＳｔａｔｕｓ‥̈
HQ File

,01/84/050/00358/AM18/
RLA File

:05/23/040/004347AM18/

,`ゝ
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Case No:18/25/84‐ ALC3/2017 PaFy Namc:SAI
INTERNAT10NAL

鵬 航 50Ю0370AM B 匠允鵬 OЮ
“
4VAm y 臨 函 棘

而 雨 戸
厳3肌

:

ision : committee considered t!"_9^g * per agenda atongwittr oth". r"r"runt pupoiinJiot"d-
firm was asked to the furnish the following infoniation:

Manufacturing process indicating stage wise wastage of raw materials.
Import content in the each export product separatelyl
Complete calculation for requirement of import item in export product.

:e decided to send a finar reminder to firm and defer the case. The case stands deferred foron 05.07.2018.

lcision : committee considered the case as p". ug"ndu uio'g*ith oth", ,.I"r*[up rdr*illd=
ask the firm to furnish the following informaiion:-

ImpOlt cOntentin thc each raw materialin the expOrt prOduct

Wdght Ofthc phslc parts and othcr mateHJ h the expOr prOduct

Production/cOnsumption data duly certifed by chaltered Enginecr for the lastthree years.

case stands defe"ed fOr relヽ lng On 05.072018.

「 絆 淑『
面 雨 百
~腋

i舗 声

5/84

Date:
072018

Date:
072018

Date:
072018

ision : committee considered rhe_case as per agenda arongrvith oth",..I"*ntJ"p uil-iorl'
this case had been referred to DIpp for comm"nt.. NC deciied to await their comments and defer

case. The case stands deferred for re-listing on 05.07.201g.

Party Name:A.M.VINYL Mcct No/Datc:5/84‐
PVT LTD, ALC3/2018

07062018

case. The case stands deferred for re-listing on 05.07.201g.

ision : committee considered the-case as per agenda arongwith oth". r.l"uunt pupo, *Jiit"d-
this case had been referred to DIpp for comm"nt-r. NC deciied to await their comments and defer

Party Name:C.L.
NTERNAT10NAL

Case No.:30/25/84‐ ALC3/2017

1榊…
Lic No7Date1051 0405584

Case No.:3/25l84-ALC3 t20l7

Case No.:4/25/84‐ ALC3/2017

い 夕    12 躇



Pa●y Name:KERALA BALERS
PRIVATE LIMITED

Meet No′Date:5/84‐

ALC372018
07062018

1010059893 Date:
072018

decided to send a final reminder to firm and defer the case. The case stands deferred for
on 05 07 2018

Date:
2018

case. The case stands deferred for re-listing on 05.07.201g.

ision : committee considered the case as per agenda alongwith other relevant papers and notett
firm was asked to the furnish the following information:

Manufacturing process indicating stage wise wastage of raw materials.
Complete calculation for requirement of import item in export product.
Production / consumption data duly certified by chartered Engineer for the last three years.

ision : committee considered the case as per agenda alongwith other relevant pup"r*ona not.d
this case had been referred to DIpp for commen6. NC decided to await their comments and defer

ド搬
赫乳
腋鮮
面

ision : committee considered the case as per agenda alongwith other relevant pup"o -a notaa
this case had been referred to DIPp for commenti. NC decided to await their comments and defer

F‖c          したNo/Da`0510405777 Date:
76/AM18/ 2018 072018

case. The case stands deferred for re-listing on 05.07,201g.

F"面
はC3/2018

Datc:

072018

ision : committee considered the case as per agenda alongwith other relevant pup"r, und not"d
this case had been referred to DIPP for comments. NC deciJed to await their comments and defer

2018

Meet No/Date:5/84‐ ALC3/2018

case. The case stands deferred for re-listing on 05.07.201g.

[鼈
畑 鵬 07062018

56/AM18/

Pary Nam● :A M VINYL
PVT LTD,

Meet No/Datc:5/84‐

Case No.:24/3/84‐

ALC3/2018

File

13

|レ

40

Case No.:31/2984‐ ALC3/2017 Status:

DeFerred

HQ File

101/84/050/00383/AM18/ 隔ち刷:OЮ00“/AM Ⅳ

No.:7/3/84‐ ALC3/2018 Name:A M VrNYL    IMcet No/Date5/84‐

44

ｄＳｔａｔｕｓ‥』HQ File

101/84/050/00038/AM19/
Lic No/Date:0510405785

06032018
DeFer Date:

D5072018

レ



ision : committee considered rhe case as per agenda alongwith other relevant pupar*"na not"a
has been referred to DIPP for comments.. NC decided to await their comments and'defer the case.
case stands deferred for re-listing on 05.07.201g.

F¨
¨
甲 囮 四 1濶

動‐

鵬 Л掲50Ю∞菰 蔦

~厩

』浙υ側

"AMν
 l悧 鼎

。∞ Юη紗

“

: committee considered the case as per agenda ulong*ith oth.. r.r.runt pup"^, una

:1., 
fj:T,,h. firm.attended the personal hearing on 24.05.;US and shown the samile, CAD

laymarker for tllc expor product Accordingly,COmmiree dccidcd to decidcd to rati″
thc nOnns

the abovc advancc authorisation as applied fOr as per CAD GSM ShOu:d match in import and

rion : Committee considered the case as per agenda alongwith other ."1"*r,tJup"., *d not"d
ofthe deficiency letter received and same ls being examini-d by DIpp. Nc aeciaea to await tnelr
and dcferthe case  The case stands defcred fOrrc― listing on 05 07 2018

M concemed to take further necessary action subject to compliance ofother usual conditions.

case. The case stands deferred for re-listing on 05.07.201g.

F……
『
… ml濶…

n : Committee considered the case as per agenda alongwith ott ., ,"lr*r,t puporlna
to ratify the norms for the above advance authorisation as atplied for

conccmed to take fu“ hcr neccssav acJOn sub」 ectto cOmpliancc Ofother usual condiions

rision : committee considered th_e case as per agenda alongwith other r"t.*nt p+*a notla-
this case had been refened to DIpp for comments. NC dec'ided to await their comments and defer

に“

eN∝ 1/3/8牛 ALC3側 81恕
ゝ ふ ξ淵 冊 [き,1臨 獅

犯 y・
・
LGρ∝8

堕墨L∞m5ハm" 階ち棚餅∞%ンAmy l器鼎。mmmЮ

No.:17/3/84-ALC3/2018 Nme:LAV10SA NDIA
ATE LIMITED



ision:Committeeconsideredthecaseasperagendaalong*ithoth.,.@
this case had been referred to DIPP for comments. NC decided to await their comments and defercase. The case stands deferred for re-listing on 05.07.201g.

Decision:Committeeconsideredthecaseasperagenda"ro,,gouitr,

P:::",::::,::::f_lr*,^r:f.""1 
product is vague as tex yarn can be any rype of yarn. Accordingly,

decided to reject the case.
concerned to take further necessary action subject to compliance ofother usual conditions.

Name:GANGA Mcet No/Date:5/84-ALC3/2018
ACROW00LS LIMITED

RLA File No/Datc:3010104283
1/84/050/00027/AM19/

Name:GANGA No/Date:5/84‐ ALC3/2018
ACROW00LS LIMITED

RLA File

:30/24/040/00044/AM18/

Decision:Committeeconsideredthecaseasperagendautons*
rati$ the norms for the above advance authorisation as under I

concerned to take further n...rru

Ｆ

‐５２
‐

ゝ

1墨幽型翌笙王  

「

Ｓｌ
．
Ｎ。

Export Item Name. Quantity
(in Ke)

ＳＩ
。
Ｎ。

lmport Item
Name.

Quantity(in
I《じ二)

Wastage
rllowed

1

lBlended Wool Acrylic Nylon yarn

lGrey (Core Spun) (Under Worsted
lsystem)

lfne Net Content of Wool Tops,
lAcrylic Fibre and Nylon Filament
Yarn not less than 3750.000
Kgs,7500.000 Kgs and 3750.000 Kgs
respectively Including HS Code
55 l 12000

15000.000 l

WoolTops l8-
30 Micron 4115.625

As applied

2
Acrylic Fibre

〔2-4D)
8456.250

Nylon Filament
Yarn (Nylon 66
or Nylon 6)

4040.625

1%

15

No。 :21/3/84‐ ALC3/2018 Name:ASHUTOsH FIBER
LヽTD.

No/Date:5/84‐

〕/2018

.06.2018

〕ase No.:13/3/84‐ ALC3/2018
Approved

18/ .03.2018



ion:Committeeconsideredthe.u'.u,poagendaulo
the norms for the above advance authorisation as under I

concemed to take furthe

ＳＩ
。
Ｎ。

Export Item Name. SI。

No。
lmport Item Name

VuここuじユLy

〔in Kg)
Quandty
(in]K量)

Wastage
allowed

1

lBlended Wool Acrylic
lNVlon Yarn Dyed (Core

lSpun) (Under Worsted
lSystem)
The Net Content of Wool
Tops, Acrylic Fibre and
Nylon Filament yarn not
less than 3750.000 Kgs,
7500.000 Kgs and
3750.000 Kgs respectively.
Including HS Code 

I

s5l 12000 I

5000.oo Wool Tops 18-30 Micron 4153.125

卜
S appl闘

A,crylic Fibre (2-4D) 8531.25C

3
Nylon Filament Yarn
fNylon 66 or Nylon 6)

4078。 125

1%each Of
wdght Of

expOrt

product

4

MISC.CllEMICALS

(RETARDER/LEVELLING
AGENT),SoFTENER
(HYDROPHYLICCATIONI
BULKY/SILICON),
ANTI_STATIC    AGEト

「 extile Auxiliaries

750.000

卜
S applid

ationic Dyes of l0
trength Textile Auxiliaries 150.00α

6

Metal cOmplex /Reacti妥

::11leAullliles   Strength
150.000

fer Date:

.07.2018

:j:1j:,.1,::,t.,l:r-sonat .lr.e{1g to.firm for exilanation or their case for 05.07.2018 and■   ~~~~ ~~ ~‐ ―“
 ‐
“
VV ▲Vi vυ .V′ .4υ ■O ollu

weH cOnversant with technical aspect Ofthe product inay be asked tO attend the hearing.

case stands defened for re-listing on 05.07.201 g.

卜4に至2里里 1生J,‐ALC320博 PttNamcPREα SE   ttedNoわ 誠α5κ4‐  卜ね臨  |

♭
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No.:29/3/84¨ ALC3/2018 Name:PRECISE
APPARELS PVT

No/Date:5/84‐



Date:
072018

n : committee considered the case as per agenda alongwith other relevant p"p"r, -ato to allow the personal hearing to firm for explanation of their case for 05.0?.i0lg and
well conversant with technical aspect ofthe product may be asked to attend the hearing.

case stands deferred for re-listing on 05.07.2019.

iision : committee considered the case as per agenda alongwith ott., i"truunt pup... -aided to rati$ the norms for the above advance authorisation as applied for as per cAb for Style
467067, 467069, 136D006,461598,471862 and 18C68302. GSM Should match in import and

M concemed to take further necessary action subject to compliance ofother usual conditions.

ICaSe

Pary
PLASTIPICaseNo`

阿
囲

,:llI5/84-ALC3/2018 lParty Name:KANPUR

lelesleacr lro
0u84t050t00079tAM l9l IRLA Fite

l:06 24 / 0 40 / 0000 5 / AM I 9 t

the norms for the above advance authorisation as

[tEm : FLEXIBLE INTERMEDIATE BULK CO]
y : 100000.000Kg

Item :

1臨躙
配y84‐ALG2∝ 8卜

"Ю“
d

l蹴me0610038%4 1~

IT‖]:|!h°

thCr relevant papcrs and decided

NTANERS

l

Import Item Description
IQualltityapproved

POLYPROPYLENE GRANULES l.l .Kg/Kg content in Export Product

2

1榊滋研彙8ilMi譜肌uⅣ 0.02 Kg/Kg of export

3 YARN (Conductive) l.l.KglKg content in Export Product
4 TAPE(Conductivc) I . I .Kg/Kg content in Export Product

P.P. GRANULES ( To be used for manufacture
of packing material) As per Packing Policy

concemedtotakefurthernecessarya"tion',b1ectto"ffi

「|  1  鰈―LC3/2018したNo/Dat●0410164294

>

SEAMLESS APPARELS PVT
LTD 1針″盤f IDeFerred

HQ File

101/84/050/00044/AM19/
RLA Filc

105/24/040/00647/AM18/
Lic No7Date:0510406015

28032018

No.:l I /3/84-ALC3/2018 lParry Name:RICHA & CO



l:ot/84/0sotooo7 tl AM,W l:Un+tUUooOzlt /iuW lo+.os.zo r t
ln : Committee considered the case as per agenda alongwith other relevant
to ratify the norms for the above advance authorisation as applied for as per

match in import and export.

papcrs and

CAD GSM

Date:
072018

RA concemed to take further necessary action subject to compliance of other usual conditions.

No.:″5/8牛ALC3/2018 Pa●y Name:KESH KNITWEAR Meet No/Datc:5/84‐
PRIVATE LIMITED ALC3/2018

07062018

110067050
14052018

n : Committee considered the case as per agenda alongwith oth", ."1"r-ipup"ITf
to ratify the norms for the above advance authorisation as appried for as per iab. csv

Should match in import and export.
RA concemed to take further necessary action subject to compliance ofother usual conditions.

No.:1/5/84‐ ALC3/2018 Name:AYM SYNTEX No/Date:5/84-

062018

10820996
15052018

ision : committee considered the case as per agenda arongwith other rerevant pupa^ und not"a
this case had been referred to DIpp for commenti. Nc deciaed to await their comments and defer

case. The case stands deferred for reJisting on 05.07.201g.

MINIJTES OF IIIANNUAL CASES CONSIDERED IN NORMS COMIΠ ttEE

M/s Loyal Tcxtile Mi‖ s Ltd
NC Meeting No 05/84 AM‐ 19 dt 07 06 2018 F No 01/84/050/00022/AM12/DES‐ V

RA F No35/24/040/00003/AM12
Enhancemcnt in quantitics of chemical inputs fOr diffcrcnt ibrcs viz Fibrcc I,Fibrcc―

II and Fibrcc-lII
ag21lplthettdVAuthorisationNo 3510033691 datcd 1204.20H

Decision : Committee .on.id"r.d
frrm has submitted the consumption details offabric used by tie firm for manufactur" of.*port it n1 fo,
allowing chemical as per report submitted by the office of rextile commissionei, Mumbai.
Accordingly, Committee decided to modi$ the norms for the above advance authorization as applied
for' Firm 

.is requested 1o properly maintain the documents / records e.g. item wise production and
Consumption records ofthe export item under this advance authorisation ai record shall be audited by a
joint leam- of officers after a period of six months from the date of publication of this Minute on the
website of DGFT.

action subject to compliance of other usual conditions.

β

Approved

HQ File

:01/84/050/00072/AM19/
RLA File
:3 I I 83 /U0/000 I 5 I AMtg /

ゆ
18
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Case No. 68 M/s SHOREWALA GLOBALINDUSTSRIES PVT LTD
NC Meeting No 05/84 AM-19
dt 07 06 2018

FNo 01/84/050/00019/AM18/DES V
RA FNo 05/22/040/00669/AM17
A A No 0510402175 datcd 06 04 2017

l"qu"rt for 
"nh"n""."nt 

of *u.t"g" in r"tifi"d no
Decision : M/s Shorewala CtoU
has requested for enhancement of wastage from l0% to Ii.65 stating that they fulfilled the wastage
17.6!%^e.^c_. export of 4.04 Sqm (850 gms) of ACRyLIC BLANKET and they."quire 4.76 sqmt (1000
gms) of fabric. Firm has stated that 100 gn of fabric is lost in process of- printing itself and other
process viz. washing, cuning, Stenler, curring, finalizing involve wastage or o.zi.q* (150 gm) .
committee conside,red the agenda and decided ailo* p"r.onal hearing to fi'i for 27.06.201g.'
The case stands deferred for re-enlisting on 27.06.20 ig

IWS, SHOREWALA GLOBAL INDUSTSRIES PVTITD
NC Meeting No 05/AM‐ 19
Dated 07 06 2018

F.No. 0l/84/050/00532/AIvIl 7/DES.V
RA F No 05/22/040/00534/AM17

AA No 05 I 040 I 3 295dated 2t.O L20 n
巧51575,1弓ζ可五i3d o6 04 201'

Thc casc stands dcfcrrcd fOr rc― enlisting On 27 06 2018

Decisiotl:ヽ〃s Shorewa!aG!obal lndustrics Pvt Ltd.the rcprescntatiOn of the frlln datcd 1 7.0502018
has rcquestcd fOr enhancemcnt Of wastagc from lo%tO 17 65 stating that thcy fulf1lled the wastage
17`《 0′ ^^ ^、 _^“ ^r力 ^′

0__ ′0´ ^    、   ́●̂___― ^――  ―――――

馘鸞鸞爵獅繭
1驚Ⅷ潔炉蕊葡需聴

‐, 一一 一  ―     軍::誡1催粍宦ぶふ_::男穐
`150o.

IWs.SHQREWALAGLOffi
NC MEE■NG NO.05/AM-19
Dated 07.062018

F.No.01/84/050Ю0076/AM18/DES.V
RA F.No 05/24/040/00100/AM18

-402740 dated 29 05 2017
for clhancemcnt Ofwasta百こ面ratttEE F8高;:藤冨::A/A No.0510402175 da“ d06042517

The case stands deferred for re-enlisting on 27.06.20ig

Decision:M/s Shorewala Global industrics Pvt Ltd the reprcsentation of thc flrlln dated 17 05 02018

has rcqucstcd fOr enhanccment of wastagc from 10%t017 65 stating that they価
lf1lled the wastage

17.6!%^e.^c_- export of 4.04 Sqm (850 gms) of ACRyLIC BLANKET -a tnry require 4.76 sqmt (1000
gms) of fabric. Firm has stated that 100 gm of fabric is lost in process of- printing iaelf and other
process viz. washing, curring, Stenter, curring, finarizing involve wastage dr o.zziq, l ridl gml .
committeeconsideredtheagendaanddecidedallowperson-alhearingtofinifor2z.oo.2titt.'--

M/s Uitimate Fashion Maker
NC Meedng No 05/AM‐ 19 Dated 07 06 2018 F.No 01/84/050/00037/AM19/DES V

RA F No 05/24/040/00061/AM18
for enhancement of ment

ゆ J`SL´
  19 )/



Decision:Committeeconsideredtheagendaandnotedtt,ut@
25.05.2018 has stated that Unit of Measurement not indicated in the decision of Minutes of the Meeting

No 0510405798 dated 07 03 2018

No.3/84lALC3|20l8 dated 10.05.2018. Accordingly, Committee made the correction and consumptioi
of ladies trouser may be read as 2.30Sq mtr per piece.
RA concemed may take action subject to compliance of other usual conditions.

M/s Madura Coats Private Limitcd
NC Mccting No 05/AM-19 Dated 07 06 2018 F No 01/84/050/00037/AM18ノ lDES V

RA F No 35/24/040/00001/AM18

♪ r raJiCatiOn OfadhOc nOnns fOrthこ 瓦ラミ1雨了 5ζ15575157dated17042017
Decision : Committee considered the ug"
decided to ratiry the norms for the above AA as undir :

ExPort ltem: P。 lyestcr/Polycster Corespun Yam/Sewing thrcad(55/45)madc out Of 55%Polycster
Filamcnt Yarn+45%Polyestcr Staple Fibre Blcnd

Quantity:125000 00Kg

Item :

SIo No. Import Item Name Quanti8 as per AA Wastaqe allowed
1 Polyester Filament Yarn 71500 000Kg 1%
つ
４ Polycster Staple Fibre 59062 500kG 25%

RA concemed may take necessaDr action subject to compliance of other usual conditions.

M/s. Madura Coats Private Limited
NC MecJng No.05/AM-19 Dated¨ FNo O1/84/050/00075/AM18/DES V

RA F No.35/24/040/00006/AM18
forratttcttbnofadhocnottsfOrthc AANo3510045179dttcd31 052017

Decision : Committee consid
decided to ratiry the norms for the above AA as undir:
Export Item : Polyester/Polyester.Corespun Yarn/Sewing thread (70130) made out of 710 %o polyester
Filament Yarn+30% Polyester Staple Fibre Blend
Quantity : 2000000.00Kg

SI.No. Import Item Name Quanti8 as per AA Wastaqe allowed
1 Polyester Filament Yam 1456000.000Kg 1%
う

一 Polyester Staple Fibre 630000 000Kg 25%

RA concerned may take necessary action subjgct to compliance ofother usual conditions.

NC Mceing No 05/AM‐ 19 Datε d 07 06 2018 FNo 01/84/050/00280/AM14/DES V
RA F N0 05/23/040ノ 00331/AM14

for rnodincation Ofadhoc no:‖Is fOxcd fOrthc AA No 0510371162 datcd 18 11 2013

1陸



Decision : Committee considered the agend
made representation dated 22.05.201t, however, th" ,"qu".t made by the firm is not clear and
Committcc decidcd to a‖ 。w pcrsOnal hcaring to fli‖ :fbr cxplanatiOn Ofhis case fOr 05 07 2018
The case stands dcferrcd fOr rc― enlisting On 05 07 2018

…

64 AM‐ 19 dt 07 06 2018 f No01/84/162/00059AM 19/DES― V
Prior fixation of adhoc norms for 

"xpo(Fabric GSM-250 (Tolerance + or - 10yo) style No.XM0372 under special aivance license scheme

Decision:M/S Shahi Exports Pvt Ltd vidc their leter dated 06 06 2018 have rcquestcd fOr flxatiOn of

nol::Is fOr above said export product under Special Advancc AuthorisatiOn Commitcc cOnsidcrcd thc

GSM should match in imDort and

case as per agenda along with other relevant papers and went through the details submitted in this case.As per cAD/cAM and other detairs provided in this case, the co-mmittee approved tt" inpui outprtnorms as applied for. The copy of the application is forwarded to the concemed RA ior further
n-ec^ess^ary^action ard compliance of other usual conditions. There is no need to send the case to DCFT(HQ) for fixation the norms again.

NC Mccting No 05/84 AM-19 dt 07 06 2018 I.No. 0 I /84/ I 62l00060AM I g,DE S-V-
P●or ixaJon of adhoc noll:Is for expo■ 。f~1:G[ヽ Trouscr Madc of 65%C。■On可2%Polycster 3%
Spandex PHntcd WOvcn FabHc GSM 285(Tolerance tt or-10%)(STYLE NO DG83D006R)2 Giris
Trouser Made of 65%co■ On 32%POlyestcr 3%SPandex Dyed Wovcn FabHc GSM-270(Tolerance+

rpan 40《→I FTP 20わつα
Decisio-n : IWS Shahi g*
norms for above_said export product under Special Advance Authorisation. Committee considered the

GSM should match in imoort and

case as per agenda along with other relevant papers and went through the details submitted in this case.
As per cAD/cAM and other details providid in this case, the cJmmittee 

"ppr"r.J 
f," i"pui-or,pu,

norms as applied for. The copy of the application is forwarded to the concemed na ioi'tr.tt.,
n-e-cessary action and compliance of other usual conditions. There is no need to send the case to DGFT(HQ) for fixation the norms again.

NC Meeling No.05/84 AM-19 at.OZ.OO:Ott F.No.0 I /84/ I 6210005S/AM I 9/DES-V
Prior fixation of adhoc norms for 

"Fabric GSM 145 (Tolerance + or -10%) (STYLE No.3i28-AE) under special advance license scheme

Decision : IWS Orient Craft Ltd. uia
norms for above_said export product under Special Advance Authorisation. Committee considered the
case as per agcnda along with other relevant papers and went through the details submitted in this case.
As per cAD/cAM and other detairs provided in this case, the cinmittee approved tr,. irp"t 

"*prtnorms as applied for. The copy of the application is forwarded to the concemed RA ior further
necessary action and compliance ofother usual conditions. There is no need to send the case to DGFT

ゆ ,45´
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(HQ)お r ixttbn tte nOrllns agJn
GSM should match in import and

NC MeeJng No 05/84A面-19 dt o7 06 2018 F.No.0 l/84/l 6210006 I AM I 9/DESI
PriOr■ xatiOn Of ad,9♀

191,,や :,1191 91 9en!:JaCkCI With H90d Madc Of 70%C。 ●On 30%NylonDycd WOvcn Fabrlc GSM 124 and 100%Nylon Dycd wOven Fabric GSM 67(Tolcrance+or-10%)

lc undcr para 4 04(a)l FTP 2015-20

GSM should match in import and

Decisioll:M/S Shahi Exports Pvt Ltd vide their lettcr datcd 07 06 2018 have rcquested for flxatiOn of

noHlls fOr abovc said cxport product undcr Spccial Advancc AuthOrisatiOn COmmittee cOnsidered thc

case as per agenda along with other,relevant papers and went though the details .ru.ittJ in-irris 
""s".As per cAD/CAM and other derairs providid in this case, the cinmittee 

"pp-*a ir" irpui ou,pr,norms as applied for. The copy ofthe application is forwarded to the conce.nej iA for further'necessaryaction and compliance of other usual ionditions. There is no need to send tte 
""s"io 

oCpi'ine ro,fixation the norms again.

N{/s Shahi Exports PvtJtd-
NC M Meeting No.oSlSZ Ata-19 d;07.46201& F.No.0 I /84/ I 62l0OOOZeir,t t qnf s-V
P」 or ix“On Of adhOc norms fOr cxpo■ of Ladbs Jacket with Hood Made of 88%Polycster 12ク
Ny10n Dyed Wovcn Fab」 c GSM 128 with 10o%P。lyestcr Knitted Dycd FabHc GSM 250 and loo%
D^1、 ′_.`^_フ _:“ ^」 ハ __J ‐  1   ^‐ 、 ● ^^^ _Polyester Knittcd Dyed Fab」c GSM 780(TolCrance+ 。r-lo%)stylc No 144J0097 under special
advttce Hcense scheme under para 4 04(ol FTP 2015‐ 20
Deddon:M/s shaH Expols町

中
d lde ttdr lttCr dated o7 06 2018 havc“ que"cd br ix“ On of

nonlts fOr abovc said cxp。 ■ prOduct under Spccial Advallcc Authorisation cOmmi“
ce cOnsidered thc

GSM should match in impo■ and

lase 
as qeJ 3c9nda along with other_ relevant papers and went through the details submitted in this case.As per cAD/cAM and other details providid in this case, the co-mmittee 

"ppror"J 
tr,. inpr, oupu,norms as applied for. The copy ofthe application is forwarded to the concemed RA for further'ne"essaryaction and compliance of other usual conditions. There is no need to send th; .;;; ;;Gif i-Hql ro,fixation the norms again.

tvl/s JPM Exports Pr.t. Ltd.
NC Meeting No.05/84 AM-19 dt.07.06201& F N0 01/84/162/00063AM19/DES‐ V

RA F.No.021241040/00006/AM I 8/
Requcst fOr nxatbn dfadhoc nOnns fOrthc AA No 0210207533 datcd 18 04 2017

Decision : Committee 
"on.tr"."g

::p,Ty:f_fr":T.jl. l* ltendSd 
th1 personal.hearin! on24.os.;0fi and showi *,. .uffi", caoand laymarkcr for the expOrt prOduct Accordingly, commi“

ee decided tO rati,the norms fOr thc
above advance authOrisatiOn as applicd fOr as per CAD GSM ShOuld match in impo■

and expOrt
e ofoh∝ usuJ cO面 bnま

ル
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Case No 81 IWs Shahi Exports Pvr. Ltd.
NC Mccting No 05/84 AM‐ 19 dt 07 06 2018 F No01/84/162/00063AM19/DES‐ V
Prior fixation of^1+9. norms for e*porr
woven Fabric GSM 157 with 96yo Nylon 4% Elastane Dyed woven Fabric GSM l4i and 100%
Polyester.Knined Dyed Fabric GSM 215 (Tolerance + or - l0%) Style No.cl735wo under special
adv4nce lic_ens-e fcheme under para 4.04(a) I EIP2OL5:20.
Decisio-n : IWS Shahi Exports prt. Ltd. vide the
norms for above said export product under Special Advance Authorisation. Committee considered the
case as per agenda along with other relevant papers and went through the details submitted in this case.
As per CAD/CAM and other details provided in this case, the Committee approved the input output
norms as applied for. The copy ofthe application is forwarded to th" cor""-ed RA for furtheinecessary
lctio.n and compliance of other usual conditions. There is no need to send the case to DGFT (He) for
fixation the norms again.
GSM should match in imoort and exoon.

M/s Richa Global Expolts Pvt Ltd
NC MceJ堅理 o06/84 AM‐ 19 dt21 06 2018 F No 01/84/162/00064/AM19/DES― V
Prior fixation of adhoc norms for export o
GSMl60 (+/- l0%o) alongwith Indian Lining Style No.K270l. 2. Girls Blouse of 100% Cotton yarn Dyed
Woven Fabric GSM 106(Tolerance+Or-10%)Style No K3977 under special advancc‖ censc scheme
under para 4.04(ol FTP 2015-20.

Decision IWS Richa Otobu, t"
fixation of norms for above said export product under Special Advance Authorisation. tommittee

GSM should match in impolt and

considered the case as per agenda along with other relevant papers and went through the details submitted
in this case. As per CAD/CAM and other details provided in this case, the Commi-ttee approved the input
output norms as applied for. The copy of the application is forwarded to the concemed RA for further
n_e_cess-ary action and compliance of other usual conditions. There is no need to send the case to DGFT
(HQ) for fixation the norms again.

NC Mecting  o 05/84 AM-19 dt 07 06 2018 F No01/84/162/00056/AM19/DES― V
Prior fixation of adhoc no.rn
respect of following export products as under:
l. Mens Pants Made out of 100%Nylon Woven Fabric width 59 inch +f l0%, GSM IBZ+l- lO%(ltem

Style No. ADVP)
2. Mens Shorts Made outof 100% Nylon woven Fabric width 59 inch +/- l}o/o,GSM lg2+/- l0% (Item

Style No. ADVS)
3. Mens Pants Made out of 100% Nylon Woven Fabric width 59 inch +l- l\yo,GSM lg2 +/_ l0o/o (ltem

Style No. BUsPN)
4. Mens Shorts Made out of 100% Nylon Woven Fabric width 59 inch +l- l}yo, GSM l g2 +/- l0% (ltem

Style No. VUSSN)
5. Mens Pants Made out of 100% Nylon woven Fabric width 59 inch +/- l0%, GSM l}z+l- l0% (ttem

Style No. CTP)
6. Mens Full Sleeve Shirs made out of 100% Woven Fabrics width : 57159 inch (+/. l0%). GSM

1/



115(+/-10%

Decision:M/SBrightchoiceoverseasvidetheir
for the Item No. 6 as above. on examination of the case as per agenda along with other relevant papers, it
99.^"1^"9 !h" norms for the export product l-5 were approved in the Me-eting No. 20l84/AMlg dated
04.01.2018 on repeat basis except item 6. Applicant informed that they 

"." 
un"b-t" to obtain the licence as

norms for the Item No. 6 not ratified and now forwarded the CAD and other related documents.
Arcordingly, committee approved the consumption of 2.90 meter per piece for item No.6. The copy
ofthe application is forwarded to the concemed RA for further necessary iction and compliance of otlier
usual conditions. There is no need to send the case to DGFT (He) foi fixation the norms again. GSM
should match in import and exoort.
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